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L,J Lh, in this DDiiCct 1DO irifor 	cti:r Ic: of 

olnistrutive Tribunsl I-ct,19E5, tie etitioner prays 

3irection to cudsh tio advert em:-:nt contained in 

nexure-3 (_ind c  further direction he issued not to disturb 

)olntment of t1ho petitioner. 

-hort1y stated 1- he case :et it toner is that 

Ho 

 

was selected for the post .Io 	wrtmental Iail Carrier 

M. charge of the post in 

H 	 H-, 	services of the 

-7 itionar was terminated on the ground that one of his near - 

In is aerkinc in the same )oSt ffjce, d:nce this 

ho br file3ojith th:. aforesaid ra7er. 

3. 	In their counter the nocosite earties 	intein that 

ocordonce with 7i:: directiven rL:or b7Ho 	. t 7 

3 aponintoent of 	-n 	H: h 	:i 	].o- I n 	rh Jar 
which 

':7 O7C a)St off°: Lhas to be strictly obseed and 

therefore, 	e serv :i-. 	 I: loner has been terminated 
near 

c:u 	na 	hisLrelation 	ic aori:ing in the sme post 

iti)r]er and iir.:7swini Kurnar Idishr: 

directives of the .G.2d. is not inundatory, hut it is mereJo- 

ouidel ire and therefore order 3 tr::nir t I n order -Li-ir 

he bad, 05 7CC ial]o' when rio not ice we s ivan -7 the art j7 

rhe )rO 70501 Of the author itv to terminate 



2 

.:Lru ViDjOtCd, t 	sr 	T 

6. 	ue have given our OflX 	csrsidera t ion to t h e 

danced at the 9.r. 	fully 	cr 	with the 	 .regardinc 

cirC lons issued b' him tnt a part lcuDr oar son a 	- 
i .t •J 	 • 2.1 . fl any post offjc should not bar 
reLt o 1:i 	 Tt ffjce who is v :bing earlier. If 

ractjcc is CllOWd to Continue, one cannot Y 

Or derueca t7 ::o Jovernment money. Tisera 

'Tb a a ira-ct- 0 w:.s L 	 I such circumstances we find no 
ality to have been commi-itted by the comoetan-L 	 H 
r m i n---- -I- rcl tne services of th oetjtjoher, but, 

 

	

1hat termnat infl of the Servjcc's sf L 	 r s not 

)rt Cc5i5t thu set-r7in 	 is not 
to duty 

of intogrit and devot-L 	• a art 

tr!e )&tit.)O • ejes duly select.c.  -  -ODVTL  

:st bcau.ae :r:o af his ralat ion: OUSCITH- Ofy iu sarv ica 
-t sstsf icu. 9h53:eforo, this is a fit case in which 

th 	setit jorer Shu.ld be L)Ut in thu wa:b 
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at uent in nearby sat 
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